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The grievance of a railway employee who got inter-
Railway transfer is highlighted in this applicétion filed
under section 19 of the Administratiw Tribunals' Act.
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20 , aAccording to the applicant/he was working as -
Khalasi in the Bombay(BCT) division of the Western Railway,
he applied for a transfer to Southern Railway. - But the same
waﬁ&ejécted- Thereafter, he was promotad to the grade of-
semi-skilled artisan. He again submictgd the same request.
That was alse turned down stating the very same reason.
Subsequently when he was posted as skilled artisan namely,
?ainter(skilled). he made h;s reguest for: inter-Railway
trdnSfer- Thut was allewed and the applicant was relieved
bf'Annexure A<-ll order dated 17.3.81. In that relieving
order, it is stated that the appiicant was working in the
scale of kse 260-400 a nd he has been transferred to the

Southern Railway @s per the Railway Board's order d ted

6.3.81. Though the applicant came to Madras on the basis
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of the relieving ordeb_for joining duty,he was not allawed
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to join the skilled grade in the pay scale of ke 260-400.
Subsequently, after bhree months the applicant jo&hed as
Khilasi &t Trivandrum Divisioh after obtaining Annexure R-7
willingness dated 10.6+8le The order &xt. R-é was also
passed on 15.6.81 based on his relieving order and alseo

his willingness. Thereafter, the applicant knew about the
inter-railway transfer of a similar case in respect of

one shri Rajian. The order is produwed as Anneiure A=9.
In‘the light offAnnexure A-9, the applicant raised his
grievance contending that the applicant is also entitled to
the benefit of joining duty in the Trivandrum division as

a skilled~arti§an,in the scale of s 260-400. The represen-
tation submitted before the Chairmen,Railway poard is
Annexure A-10. That representation haé not Eeen disposed of
S0 fars ) |

3. The lesarned counsel for respondents submitted that
the original application itself is to be dismissed as belateds
barréd bj limitatioé. She further céntended that the
répresentation submitted by the appliéant is not in the
proper form as it is not submitted thréugh proper channel.
‘. The question of limitation was considered at the
admission stage but we did not pass any final order at that
time leaving the fight of the respondents to raise the

same at ﬁhe final hearing. Though 1gérned counsdl for
resgondents pressed for dismissal of the 0.A. on theground
of limitation, we are not prepared to accept the contention
particulariﬁ when Annexure A-9 order was pagsed in respect
of shri Rajan who was transferred from Mysore Division -

#nd absorbed in the Trivandrum division in the sime post only
on 9.4.90. This oxder definiﬁely gives a cause df action
for the‘applicant who agitated his case.Since his cese is

also similar to that of Shri Rajan, he filed & detailed
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representation immediately after getting information avout the

ttansfez'and appointment of Shri Rajane This representation
déserves ébnsideration even though it is addressed to the

Chairman. This Tribunal has repeatedly held that when an'

- employee submitsii,his grievance by filing representation, the

same should be considered and disposed of in accordance with
lawe. In the instant case, the fourth respondent hés not
considered the case of the applicant despite the féet that

the same is pending from 20.10.90. : - |

5. Having regard to the facts and circumstances of the
éaSe, we are of the view that justice will be met in this eaée
if we dispose of.the application directing thefourth reSpondént
to consider Annexure A~l0Q representation submitted by the
applicant as expeditiously as possible, at any rate within

four months from the date of receipt of copy of the judgment.

6o The application is disposed of with the above
directian- _ » |
7§ There shall be no order as to costse
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